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Funds for reducing pollution in rivers
843. 
SHRI K.C. TYAGI: 
SHRI RAMDAS ATHAWALE: 
SHRI DARSHAN SINGH YADAV: 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state: 
(a) the quantum of funds earmarked by Government to reduce pollution in rivers of the country during the last two years; 
(b) the details of amount spent during the said period; 
(c) whether Government is satisfied with the results achieved, so far; and 
(d) if not, the steps taken by Government in this regard?
ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR)

(a) to (d)
It is the responsibility of the State Governments/ concerned local bodies to set up proper facilities for collection, transportation and treatment of sewage being generated and ensure that untreated sewage does not fall into the rivers thereby polluting them. This Ministry has been supplementing the efforts of the State Governments in abatement of pollution in identified stretches of various rivers under National River Conservation Plan (NRCP) and NGRBA (National Ganga River Basin Authority) programmes. The NGRBA programme along with work of Ganga & its tributaries is with Ministry of Water Resources, River Development & Ganga Rejuvenation from 01/08/2014 onwards. Sewage treatment capacity of 5169 million litres per day (mld) has been created so far under the NRCP & NGRBA (till 31/7/2014) programmes.  

The details of funds  allocated and expenditure incurred during the last two years under the NRCP & NGRBA programmes is as under :

	Financial Year
	Funds allocated

( ` in crore)
	Expenditure incurred
( ` in crore)

	
	NRCP
	NGRBA
	NRCP
	NGRBA

	2014-15
	77.80
	2053.00
	77.58
	326.00

	2015-16
	66.73
	1650.00
	66.72
	1632.00



Sewage treatment capacity of 134 million litres per day  (mld) in financial year 2014-15 & 77 mld in financial year 2015-16 has been created under NRCP, resulting in reduction in pollution load to that extent from being discharged into the rivers.
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Central Pollution Control Board (CPCB)  has  issued directions under Section 18 1(b) of the Water (Prevention and Control of Pollution) Act, 1974 in April, 2015 to the State Pollution Control Board/Pollution Control Committees regarding setting up of sewage treatment plants and utilization of sewage generated in their respective States.  CPCB has also issued directions in October, 2015 to 178 towns under Section 5 of Environment (Protection) Act, 1986 for proper treatment and disposal of sewage generated in their jurisdiction.
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